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*145. WITHDRAWN

Water Conservation and Wasteland Development in Karnataka

"146. SHRI H.K. JAVARE GOWDA: Wil the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) the details of amount sanctioned and released by the Central
Government to Karnataka for the past three years under Water Conservation and
Wasteland Development Programmes;

(b) whether Karnataka has fully utilised the amount earmarked by the
Centre; and

(c) if so, the details of the progress of the above programmes in the
State?
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THE MINISTER OF RURAL DEVELOPMENT (SHRI SHANTA KUMAR):
(a) to (c) A Statement is laid on the Table of the House.

Statement

The Department of Land Resources (Ministry of Rural Development) is
implementing three Watershed Development Programmes, namely, the
Integrated Wasterlands Development Programme (WDP), the Drought Prone
Areas Programme (DPAP) and the Desert Development Programme (DDP) in
Karnataka. The Programmes are being implemented through the Watershed
Approach, in accordance with the Guidelines for Watershed Development which
came into force in April, 1995; funds are also being provided for the completion
of Watershed Projects taken up prior to April, 1999 under the Employment
Assurance Scheme (EAS).

2. Under the Watershed Development Programmes, no annual
allocations are made to the States. The budgetary allocations under these
Programmes are utilized to meet the committed liabilities of ongoing Watershed
Projects as well as sanction of new projects which are implemented over a
period of five years, with the total project cost being released in seven
Instalments. While the first Instalment is released at the time of sanction,
each subsequent Instalment is released only after ensuring that the unutilised
balanced of the project is not more than 50% of the previous Instalment
released.

3.The details of total cost of the new projects sanctioned in Karnataka under
these Programmes and the funds released for these projects and other
ongoing projects during the last three years (1999-2000 to 2001 -2002) are
given a under:

(Rs. in crores)

Rcgarrrre Amount new Amount released (Central
sanctioned for projects share)

1999- 200001 2001-02 Total 1999- 200001 2001- Total
IWDP  24.40 0.00 33.14 57.54 7.0 4.32 7.94 19.33

7
DPAP 79.80 73.50 202.9 8.0 14.26 29.94 43.22
DDP 67.80 48.00 127.28 2.1%5 5.02 9.94 17.11
11 AQ
EAS - — — — 7.6 17.79 8.16 33.64
Total: 147.60 154.64 387.7 24.9 4139  46.98 113.30
85 A8 ) 2
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4. Each Watershed Project sanctioned under the IWDP, DPAP and DDP
during the last three years will continue to be executed over a period of five
years since its sanction. Accordingly, the projects sanctioned since 1999-2000
are, presently, in various stages of implementation.

MR. CHAIRMAN: Shri Javare Gowda.

SHRI H.K. JAVARE GOWDA: Sir, The Minister has given the details of
amount sanctioned and released by the Central Government of Karnataka
for the past three years under the Water Conservation and Wasteland
Development Programmes for the purpose of relief. But, | have put a specific
question. May | know whether the State Government of Karnataka has fully
utilized the amount, so released, by the Central Government? If so, what
progress has been made with regard to the Water Conservation and Wasteland
Development Programmes? If the Central Government is satisfied with the
progress made so far, why has the Central Government not released the
balance amount that has been allocated to Karnataka ?

i} eI AR HEIGY, T 1o A SA1 B Hieiae Wae BIdT §, 15 Hferd
g RelloT B AT ST 8 ISA H a1 5 91 # , 7 fheai # q1avt o < fear sman €
ot I8 © 6 v fova &1 519 50 e Wi @ 81 AT ® 99 3RTel! favd
STt B | 39 YR | &4 BT Y= fhar Sirdr 8 | 481y, STei db beicd bl dae
2, Pl 1209 UIoiaed WA= 8Y & I &1 7.15 A 2dcdR TRAT 8 3R I9 B
clce BIRT 387.71 BRI BUAT B | HEIS, 59 BT 39 IHY I clcd TRIUS AR
118.68 PRI BUY Bl bl & | 59 4 (AT~ qRAISHISN H ST8i- ST8i ugell fohe &1
50 UfcreTd @d I STaT © , 98 —dgt 3Tel! fored Refls ax I At 2 1

SHRI H.K. JAVARE GOWDA: Sir, the second part of my question is this.
What the Ministec just now stated in respect of this question, those details
have already been given by him in writing.The Central Government has simply
stated that they have released the first instalment. From the answer given by
the Minister, it appears as if the Central Government has no responsibility for
supervising the Water Conservation and Wasteland Development
Programmes and ensuring its implementation in the country. That is not the
case. It is also the responsibility of the Central Government to ensure the
implementation of these Programmes. According to the answer given by
the Minister, five years' time has been kept for this

1



RAJYA SABHA [24 July, 2002]

purpose, out of which three years' time has already elapsed. During these three
years, only the first instalment has been released. | would like to know
whether the Central Government is going to released to remaining amount in
another two years or not.

Thirdly, due to the failure of monsoon in Karnataka, water has become a
precious commodity. The same is the case in other parts of the country also.
What steps have been taken by the Central Government to ensure the
implementation of the Programmes in toto”? The scarcity of water is a serious
problem, which is being faced in almost all parts of the country. What has the
Minister to say about all this?

i} 211 UK : U Aeley, RTFER] $vs TRGR 3 4l 8 3R I RBR
B A 2 | bs WRBR A & garfde a1 Reflst el & AR 39 U4 B 999 R
Gd PR DI RFATRI 15T DRI B & | AR, FATG- AR, MeS Sl $&
Al ISP 2, T8 b APR <l &1 © | 7SI i, BAlcd H ol 1209 Aoiae
AR gU & | 379 I8 1209 HIoiae J8i & = &3l 3 faft=1 freii & § | 99 uicae
TR I E1 Y8 gl [, 50 IRAC W g, gl by Refior & <11 I8 <l k15y
TXHR BT SEAT B | 581 TF WRA ISR &I 668 ¥, 39 19 & qarfaes gd axy
fepeii b1 RSt PR B & |

SHRI JANARDHANA POOJARY: Sir, with your permission, | would like to
point out that when the former Minister of Rural Development visited Karnataka,
he made a Statement, saying that the Karnataka Government had not
implemented the programme and the utilisation certificate had not been sent
to the Central Government, whereas the State Government stated that they had
submitted the utilisation certificate; unfortunately, the Central Government
was not releasing the funds. This sort of political statement is being made. The
statement has been made. Sir, | will just bring to the kind notice of the present
hon. Minister how the funds meant for rural development are being utilised. | will
also bring to his notice what is happening in his own State. So far as roads are
concerned, they have stated that they are releasing funds under the Prime
Minister Gram Sadak Yojna. But no additional fund has been released at all,
under this scheme. What they have been releasing is under the BMNS (the
Basic Minimum Needs Scheme), and not even a single paisa has been given
more. In his own State, hundreds of projects are pending for want of funds and
these projects are not being implemented. The same thing is happening in this
sector. For his information, in his own State, the amount that was to be
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given, under the pradhan Mantri Gram Sadak Yojna was Rs. 90 crores, but
only Rs. 60 crores have been allotted. This is the state of affairs! So, the
Central Government is not very serious, whenever the Central Government
Ministers visit the state, they are making statments, without any
responsibility and without getting a sufficient brief from the officers
concerned. So, my question is, whether the Central Government is going to
release adequate funds, the funds which have not been released even after
the submission of the utilisation certificate. There is a clear statement from
the State Government that they have submitted the utilisation certificate.

My second question is. whether he has sought any World Bank
assistance for this Scheme.

S} ST HAR : FITIRT He18d, ST H Hel, ST 81 Jfeargoe Afcihede
T &, 1M b Farfae ga fhet Reflst oR &l Sl 81 Fa] biicd H garT i
<T@ o, gfeamgered afcfrae S R wom & o v €, fiftad wud @ @
3Tel! fopway Refist 81 718 € ofik afe 781 g8 8t a1 1 1 ¥ fopd 99 | &
e Refrst & &) S |

SHRI RAMACHANDRAIAH: Sir, the Minister has stated in his reply that
the Ministry of Rural development is implementing three Watershed
Development  Programmes, namely, the Integrated Wastelands
Development programme, the Drought Prone Areas Programme and the
desert Development Programmes. These are all intended to improve the
water tables and soil conservation so that the farmers living in the rural areas
can get the benefits. My submissionis that the rural Development Ministry is
spending thousands of crores of rupees for the betterment of the people
living in the rural areas, to improve their economic standards and provide
good sanitation, rural roads etc. Simultaneously, the State Governments are
also implementing the same schemes. The state Governments are in a
better position to assess the needs of the local people and they are in a
better position to know about the local resources, using which they can
formulate schemes for the betterment of the people. My submission is that
since it is not possible to synchronise the schemes of the Central
Government with the State Governments in certain areas and minimise the
wastage of expenditure, will the Central Government concede the requests
of the State Governments, especially, the Government of Andhra Pradesh?
Why don't you provide funds to the state Governments so that they will
formulate schemes which will cater to the rural development and improve
the economic standards of the people? They are in a better
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position to assess the needs of the people. Let the State Governments have the
liberty to formulate their own schemes.

7 SN $AR: HBIGY, YR BU 3 98 | BIRIHH, AT T Feolde ¥ 3T
2 | ARA ARPR I WXBRI B! ATTLIHAT b TG AlerHe BRell & AR forai ¥t
AISHTY & , ITb] T & TR IR FH1 , G <1, T I AR BT ART BRI T
WRHRI b GRTEN BT 8 | 89 Pl YA d & 3R I8 A Sil TG Blcil & b
A Bl R AR, Bl R Sladd A1 8% a1 {1 S A 8, oifd S 6t
It U= 44T Wd BT €, 99 ARGRI gRI & W9 8l 8] S ARl Arorsi i)Y
U1 @9 B & ol IRe 9 3fd T 190 ARBRI &b G4, I TRBRI DI AR,
SITHCT, U9 B 9T BN BRI & | 9 YIAHBAT T P! 8, D8l IR Il
FA! B, T TBR A AT I &, 3TH A1 1 TR 791 SRR AT I
TSR B © A1 SIce SRR, TR § Adx 3fd dd, 58 ARSRI gRT 8141 8
3R ST @t g g fafi wivensit & g1 & fpar S 2 |

SHRI C. RAMACHANDRAIAH: Why don't you allow the State
Government to formulate schemes ? Why do you impose your own schemes on the
State Governments ?

S} AT FAR: Y ARBR & YIS A 81 A AR B ARY AN 75
HRBR Bl T ¢ |
SHRI C. RAMACHANDRAIAH: Why don't you allow the State

Governments to formulate schemes? Why do you impose on the State
Government your own schemes which are not practicable in certain States ?

SHRI ARJUN SINGH: Sir, with your permission, | want to draw your
attention to the fact that day in, and day out we are seeing that the hon. Leader
of the House is conspicuous by his absence. Is there any special reason for it?
Or, has he sought the "Leave of Absence'? We must know the fact, because he
has a very important role to play as the Leader of the House. Why are we being
deprived of that?

MR. CHAIRMAN: The Minister of State for Parliamentary Affairs will convey
it to him.

SHRIMOTILAL VORA: There is no reply from the Treasury Benches.

SHRI ARJUN SINGH: Sir, what is the reply ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINISTRY OF URBAN
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DEVELOPMENT AND POVERTY ALLEVIATION (SHRI O. RAJAGOPAL):
Sir, he has to look after the work in the other House also, therefore, it may
not be possible for him to be present here. (Interruptions)....Whatever
they want me to convey to him, | will convey. (Interruptions)....

2 &. . Fgddt: 3R I T3 g DY € 1§ srydd Rig off 9 @ g
5 =Tt aro] g Sit ST WM S50 S A1 A18d © | ... (FIgT).....30R
MUB! I8 a4 B I € A H aed D! 91 SABI by Gl

SHRI N.K. PREMACHANDRAN?: Yesterday also he was not present.
(interruptions)....

2 & . Tgdet: FvE sffar H <2 & WRIT $3g IO S € 59 W
A T G BT S, AT SHRE A ST U (B S T2 U € |

SHRI ARJUN SINGH: He has some duty in the House.
(Interruptions)....

SHRI NILOTPAL BASU: Sir, it is a question addressed to you. So,
you have to find out what happened. (Interruptions)....

st &, T, Tgadt: AR &1 &Y S EH A A E ..., (FAE).00e

SHRI ARJUN SINGH: Sir, | have made a request to you.
(Interruptions)....|  have not said anything directly to him.
(Interruptions)....

SHRI DIPANKAR MUKHERJEE: Sir, the other House is adjourned.
(Interruptions)....It is a very serious thing. (Interruptions).... How could
he explain it?  (Interruptions)....Let  the  Minister  clarify.
(Interruptions )....The other House is adjourned. (Interruptions).... He is
misleading the House. (Interruptions)....

MR. CHAIRMAN: The hon. Parliamentary Affairs Minister will convey
your sentiments to the Leader of House. (Interruptions)....

SHRI O. RAJAGOPAL : Whenever there is any need, definitely, he will
be present in the House. (Interruptions)....

SHRI DIPANKAR MUKHERJEE: The other House is adjourned.
(Interruptions)....

SHRI NILOTPAL BASU: Sir, let the Minister find out and come back.
(Interruptions)....

15
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#t & T, Agdt: do Wi d I8T Y I, WA W IS I L......(EAI).....

it iy gt Igddl S, 31T SERT I YT € R1? HA AEST A HEl
% 9 39 819 4 f3Sfl € , 98 8199 YsoiH 81 9@l & IWhere is he now? Is he in

the other House? (Interruptions)....

SHRIT.N. CHATURVEDI: He may be in his office. (Interruptions)....

SHRI DIPANKAR MUKHERJEE: Please check the rocord. He said, ""He is
in the other House" .

SHRI NILOTPAL BASU: He has said, "He is in the other House".
(Interruptions)....

it . oA, T e AR & IR # e 959 | ward 89 8, swfoy

SHRI NILOTPAL BASU: How can he be in the other House when the
other House has already been adjourned’ (Interruptions)....

MR. CHAIRMAN:THE MINISTER OF PARLIAMENTARY AFFAIRS
WOULD CONVEY THE FEELINGS OF THE HOUSE TO THE LEADER OF THE
HOUSE. LET US PROCEED WITH THE QUESTION HOUR. SHRI NILOTPAL
BASU. (Interruptions)....

SHRI' DIPANKAR MUKHERJEE: Sir, he has said that he is in the

other House. Parliament cannot be taken for granted like this. Why is this
House being taken for granted? The Minister has said, "He is in the other
House". We need a clarification on this point.The Minister should apologise
(Interruptions)... ... I8 LT HT FATA &, WX ... (Tag™).....

# TR B.GS: FUTIRT FRIGY, T ATYH] FaRAT & a8 A IF W) e
JOTYT ST Aehel1 87

it diaiwT g@Sll: #-71 9T FE! & f6 Which House did he mean when he

said that he is in the other House? (Interruptions)
SHRI KAPIL SIBAL: It is not a question of only today. That is why Shri
Arjun Singh raised it. We have been witnessing this for a long time that the

Leader of the House is never present in the House. It is not a question of one
day or two days. He is absent for a long period of time .... (/nz‘errupz‘/'ons ) .
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SHRI T.N. CHATURVEDI: Sir, that is not correct. It is contra-factual.
....(Interruptions)

SHRI KAPIL SIBAL: | said. "He is absent for a long period of time" .
That is a matter of concern for the House. (Interruptions)

SHRI T.N. CHATURVEDI: Sir, a lot of time is being wasted.
(Interruptions)

SHRI N.K. PREMACHANDRAN: Mr. Chaturvedi, why are you
replying to it? Let the Government reply to it. (/m‘errupz‘/ons)

SHRI T.N. CHATURVEDI: | have to put a question. (Interruptions)

SHRI KAPIL SIBAL: If we ask, "Why is he absent", are we wasting
the time? Is that what he contends? Should we not put this question?
(Interruptions)

SHRI T.N. CHATURVEDI: We are wasting the time of the House.
(/m‘errupz‘/ons). | want to put a supplementary.

SHRI KAPIL SIBAL: When should be raise it? (Interruptions). When
should we raise it?

SHRI ARJUN SINGH: ....if they say that he has been removed by
Shri L.K. Advani, Deputy Prime Minister, we have noting to say.
(Inerruptions ).

SHRI NILOTPAL BASU: Sir, while sharing the concern of the
Members about the absence of the Leader of the House, | share the
sentiments expressed by Shri Ramachandraiah when he put his
supplementary. It is a well known fact that the meeting of the National
Development Council, the meeting of the Chief Ministers and the Planning
Commission have taken into cognisance that for better implementation of a
large number of Centrally-sponsored schemes, around 375 schemes,
these schemes should be transferred to the States along with the
funds.That would largely take care of the problem of implementation and a
lot of time would be saved which is lost in getting the Utilisation Certificates
and releasing the final tranche of funds for the implementation of the
schemes. Even the C&AG has commented upon it. Therefore, | would like
to know specifically from the Minister of Rural Development: What is the
Government doing for translating this idea of the NDC as well as of the
Planning Commission? When are they going to transfer all these Centrally
sponsored schemes, particularly, belonging to those sectors which come
unde’ the State List of the Constitution?
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3t AT $AR : FHURT FEIGY, Sf9 W Plg ARPR Il 2, 98 STl A
ATST DR 37TH & 3R ST G FA & ol S0 TRBR B B MAfAdarg exfl 2 |
I AT Bl gRT B S U g Bl Sraygehdl Bl 8 | 59 efe | 8% AWPR
TG SAdR A & 915 A= SN g9 8 | 991 #3998l Hel [$ 1 ard
IS8T Bl TA™ B RTAERY, S SIS B TR 3o it 15T IRBRT B
2 1 AU I G U YBT & , I8 BN [IHIT I Hefed 81 & , I8 U JIST1 AT
A T B | Sufery o J1erT & wed HIfvTg, vt Wi fawmT gRT g9t Srare fean
ST HHATE ......(TAIF)......

AEIGY, 3l O HRd WRHR & I fIf= ol & fog e €, gnea g
I & 9P Wd BN X2 & | 5Tl Ib 39 RIBIRT & MR TR I8 IRBRI Bl I
ISR Pl < BT UL & , 39 Hae H § DIg IR T8I < Feball § | I8 AT I
BT fITT & 1 31T 5D FoTT 7ol A U9 &Y | G furT &1 5T ST < HehelT § |

SHRI C. RAMACHANDRAIAH: Our query is this, why do you formulate
you own schemes when the States can formulate them better
...(Interruptions ).

SHRI SHANTA KUMAR: We do not formulate our own schemes
...(Interruptions).

SHRI NILOTPAL BASU: The problems in implementation of such
schems arise out of non-transfer of funds to the States ... (Inerruptions ).
SHRI SHANTA KUMAR: We do not formulate our schemes. The schemes are

formulated by the States, more so, at the district and Panchayat Levels...

(Interruptions). g TSI &7 BRI Famad iR f$Rgae ofae o= & 2 3iR
IGb AP g9 fear ST 8 iR I8 qNIdl 950 WY ¥ G @

SHRI NILOTPAL BASU: When there is unanimity across the political
spectrum, why do you oppose it? You ask you NDA allies. Everybody is
committed to decentralisation. Everybody wants to scheme to be transferred to the
State Government alongwith funds. You ask the TDP; you ask the DMK party;
everybody is for it. then, how can you take such a stand?

MR. CHAIRMAN: Shri K. Rahman Khan.

SHRI K. RAHMAN KHAN': Sir, the Ministry has stated that funds are also
provided under the Employment Assurance Schemes (EAS) for completion of
watershed projects undertaken prior to April, 1999.1 would like to know how
much amount is oue towards these watershed projects

18
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under the EAS and how much amount is due to Karnataka under this
scheme. The second part of my supplementary is this. The total amount
sanctioned during the last three years is Rs. 387.72 crores/The actural
amount released so far under this scheme, not under EAS, is only Rs. 85
crores. In spite of the fact that the Karnataka Government has sent the entire
utilisation certificate, the amount is not being released in the last three years,
the amount released is only Rs. 85 crores. And, in the reply, you have stated
that you are going to send the next instalment when 50 per cent of the
amount is due. So, it is obvious that the demand of Karnataka under the
Watershed Programme is not being released despite the utilisation certificate.
Also, why is it that Rs. 85 crores only is released as against the total sanction
of Rs. 387 crores?

S} 91T PAR: AEIST,EAS Wb b fdHd ot 16 FSRgaed Pax fbg g
2 1 Under the EAS, the Central funds released was to the tune of Rs. 33.64
crores. ...(Inerruptions)...

SHRI NILOTPAL BASU: As regards the balance of Rs. 33.64 crores for
the project undertaken earlier to 1999, 34t S Jpvis I EIR g, s9% foru
IENEIRKICEICICa ki
SHRI SHANTA KUMAR:The total fund required is Rs. 59.76 crores. The Central
share is Rs. 44.86 crores and the Central fund released is Rs. 33.64 crores. sﬂﬁ
frm 9l © | STei- T8t @ gfearsorem wifhae smim, 98i- a8 te Reft g
AT SR L.......(FIET).......

Y &b. TEAH @E . guuly wEe , @5 off @ R feuie g e R
IETATgoe Aifthde Ugd g & 3R 31T furciic | he Reflsl 781 81 @1 ¢ |
T8 B RS 811 91T | I8 89N $HIS & 3R Y& e TaTHS I 8 |

A T HAR: U ABISd, H UScl B8 gp1 g (P Iie Al & JaTad
Jfearssie Aficfhade 3 & 1 3mise Reflst 811 A1y | Ife spfise Refist 81
B3 BT <l GRa DR T SR

SHRI JANARDHANA POOJARY: Sir, you kindly look at the reply. It is
stated, Under the Watershed Development Programmes, no allocations are
made to the States.The budgetary allocations under these Programmes are
utilised to meet the committed liabilities of ongoing Watershed Projects as well
as sanction of new projects... It is further stated that the amount
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is given in seven instaiments. What is the amount that is allocated for this year?
That, you cannot say. What is your budgetary allocation for this year? What
will be the budgetary allocation for another five or seven years? From where are
you going to get the amount? From which Budget are you going to give that
amount?

SHRI B.R SINGHAL: Sir, the Member should address the Chair.

i} 7T AR : FHIIRT FEIed, H gBel €1 HEl fb duiicd Dl 1999-2000,
2001-2002 ¥ SIcd AIoiae 1209 T AToT1ail § Wigd gU 8 | #+ g ff aar fean
3R D! TITe BT 387 BRIS TUT & | Sl TICH AT HaRIH garl & , IAH | &9
113.30 FRIS TUAT S IH ¢ |

PROF. M. SANKARALINGAM: Sir, in the second part of the answer, it is
stated "Under the Watershedbevelopment programmes, no allocations are made
to the States'. It is further stated, "While the first instalment is released at the
time of sanction each subsequent instalment is released only after ensuring
that the unutilised balance of the project is not more than 50%6 of the previous
instalment released". Now, they are releasing it in seven instaiments. Why
can't they release 50% of the first instalment, because then only the scheme
can be implemented properly ? Will the Government consider this ?

i} wTieT HHR: FHTART ST, $9 IR 4§ A1 § U € ®8 gal § fF I8 deiae
YT U T W QRT HRAT BIAT § | 5 forg 1 foedl # o fan irar 2 | ggeht
feped S -dhSIerel <1 SRl 8 SR Al 1 9= U< W 81 & , gRa gaNl fhed
T ¥ | el fhed & 918 fire e WioTdl ST fohan orar € | I e ® o R
AIoded IR AR BT S |

MM g HSRY: AFRT FHIART ST, T8 S ey U Ao & , $96
AT ¥ v ARBR I9g ARBRI DI SR Bl © | U d T9T W s Reflof 81
T STITaT € | 519 /1 &7 A2 11T §, SS9 99 B$ <d § | Aeled, S99 99 he
W9 BT 984 Yo I © | TA) 910 I8 © o o st o ey RARi 78 g,
I 19T b IR | 9! JIaN SR 8IF] 918T, oifh 339 a¥8 &1 Bl 91d 78l = ,
37 T A H, H AR HAT S S @rsd g o far < aul ¥ f[9gR & forg
RN DI IR WG B 2 2 PR BT & A1 T ST RS [5a7 82 39 77 A
YISie w18 ? I8 8 ST 918 & |

2} T AR : U HEISY, I8 U3 el HUCH S IR A B |

St FUTIfY - 3T S FoTT STl T | |arel HIRTT |
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DR.T. SUBBARAMI REDDY': Sir, many points have been raised by the
hon. Members. | would like to be very brief, because just five minutes are left. It
is a fact that the Ministry of Rural Development has got schemes worth thousand
of crores of rupees. Every State wants these funds. | want to draw the attention
of the hon. Minister to the red-tapism which is going on. On the one hand, the
Central Government says that the State Government is not giving the utilisation
certificate, Panchayat elections have not taken place and audit reports have not
come. On the other, they say that sufficient information has not been given to
the Central Government by the State Government authorities, so they are
unable to release the funds. | want to know from the Minister whether he is going
to put in place a comprehensive system in this regard. These funds are meant
for development of rural areas of the country. These funds are used for
removal of poverty and provide help to the poor people. The Ministry has got
wonderful schemes like the Watershed Development Scheme, the Road
Development Scheme, etc. But a lot of confusion there. By giving theoretical
reply and saying 'As the States have not given this information, | am unable to
release the funds'. In this way, we are not going to solve these problems. |
want to know from the Minister whether he is going to have a systematic rule
by which so much money can be given to a particular State. He should ensure
whether the funds are released or not. If it is not released, then the reasons
should be found out. | also want to know whether you are going to set any time-
limit for these programmes or not. If the reply does not come from the State
Government, the money should not be given to some other States, as you are
giving now. | want to know from the Minister whether he is going to put in place
such a system from the beginning of the next financial year.

i} SN GHR: HBlGd, $9 HATd §RT S 10T YIS FeATs STl & ]
0T fIHm 3§ A8dqUl UM 2 | Had S AIS18i H 8 18 A H§ A1 8ol
HSh 39 I F 3G AT FSHl & GG W 9 T | AT TS A 989 &
geirg Q& f5 R e e S ween & 31t b WY f+am & 1 el & gefae
S AR ATSAI3 BT FTerd BT ST & |1 3R 3R Blg SUYeh FeITd AT IH TR
ffead vu faar o3 |

DR.T. SUBBARAMI REDDY: Sir, | want to know as to what they are
doing in this regard.

SHRI BALWANT SINGH RAMOOWALIA: Sir, | want to draw the
attention of the hon. Minister to a very serious issue which has arisen out of this
question. The question is about water conservation and wasteland
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development scheme in Karnataka. It is widely known that because of free
power supply to farmers, the water level has gone very, very down and the land
has become barren. | want to know whether the Ministry of Rural Development
has got any scheme to stop the water table from going down. As power is
free, the farmer sleeps overnight, putting the motor on, and water goes on
being pumped and pumped continuously for hours together. As a result of this,
Pubjab is becoming a barren land and Haryana is becoming a barren land. Has
the Ministry any scheme for conservation of water? What are you doing to
stop the water table from going down? My suggestion is either you stop
supplying free power to farmers or have some other schemes for conservation
of water.

it o1ieT AR : ARy, fAf=T Ao 3¢ IR 9 § WIId $HolRde , arey
HAorie 3R Y &1 Il Wl 8 ST A & foy | 1 39 Ao 3 i arormait
BT LT T THR 3 7T B | 3TT-3TT ATSTH13Y & foTT ST T-3Tei T A9 & 314
ST~ ST ISTTS 3MTel ® ST fory feam Siar ® 1

MR. CHAIRMAN: Shrimati Kum Kum Rai.

S &1 HY ;. JHTART IS Y, B9 IR UM H 81 HUR BRA & U] FITI
PR P Y THRT THR AT & 781 © |

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Selection of roads under PMGSY

*141. SHRI ANIL SHARMA: Will the Minister of RURAL DEVELOPMENT
be pleased to reply to Unstarred Question 4482 given in the Rajya Sabha on 8th
May, 2002 and state:

(@) the criterion for selection of roads under the Pradhan Mantri Gram Sadak
Yojana and whether all the 22 roads in Sultanpur district have been selected
according to that criterion;

(b) whether Government are aware that influential people of the district
succeed in inclusion of less important roads in the said scheme whereas more
important roads such as Gualibaha-Chamurakha-Jafarpur road with canal route
are still to be sanctioned by the district panchayat; and
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